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+[Tue DEPUTY MINISTER 1N THE
MINISTRY or EXTERNAL AFFAIRS
(Surt DINEsH SINGH): (a) According
to the information available with our
Embasgy in Rangoon, the number of
Indian nationals arrested and detained
in Burma in 1962-63 and 1963-64 were
11 and 24, respectively. In zddition,
a number of people of Indian origin,
whose nationality status could not be
clearly established, were also arrested
and detained during this period. No
official information of such aresteg and
detentions had been received by our
Embassy.

{ RAJYA SABHA |
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{b) They were arested for infiringe-
ment of Burma Immigration snd
Foreigners Regulations, smuggling,
violatlon of Foreign Exchange Regu-
lations, money lending and on other
unspecified charges.

(c) Our Embassy in Rangecon took
up cach case with the Burmese Gov-
ernment. Replieg to our representa-
tions are still awaited.]

REFERENCE TO KASHMIR IN Pak-INDO-
NESIA JOINT COMMUNIQUE

945 f Surr OM MEHTA:
© | Surr JAGAT NARAIN:

Will the PRiIME MINISTER be pleased
to state:

(a) whether it is a fact that there
is a reference to the Kashmir dispute
in a joint communique issued at
Jakarta on 17th April, 1964, by M.
Z. A. Bhutto and Dr. Subandrio,
Foreign Ministers of Pakistan and
Indonesia, respectively;

(b) if so, what is the actual refer-
ence; and

(c) what is Government’s reaction
thereto?

Tue MINISTER or STATE IN THE
MINISTRY or EXTERNAL AFFAIRS
(SuriviaT LaRsHMI N, MENON): (a)
Yes, Sir.

(b) Copy of a relevant extract from
the Joint Communique is placed on
the Table of the House.,

(c) The Government of India deeply
regret the Indonesian Govarnment's
decision to associate themselves with
an unfair and one-sided view on the
Kashmir question.

Extracts from the Joint Communique

Issued by the Foreign Ministers of

Indonesia and Pakistan on April 17th
1964,

.they recalled with regret
that the dispute between India and
Pakistan over Kashmir has not been
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solved peacefully and might even con-
stitute a threat to peace and stability
in the region. They agreed that this
dispute involved the question of fun-
damental rights of the people of
Kashmir and that this dispute impair-
ed the growth of friendly relations bet-
ween Pakistan and India, affect ng also
the development of Asian-African
solidarity. The two Foreign Min-
icters, therefore, called for an early
solution of this dispute in accirdance
with the wishes of the people of the
State and other provisions as envisa-
ged in the Security Council resolu-
tions which were accepted by both
India and Pakistan.”
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+[CENTRAL GGOVERNMENT’S PROPOSAL OF
DAILY WAGES TO STATE GOVERNMENTS

*246. Serr D, THENGARI: Will the
Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether it is a fact that the
Central Government have sent a cir-
cular to the State Governments pro-
posing that the daily wages of the
labourers should not be less than
rupee one; and

(by if go, the basis on which the
proposed daily wage has been arrived
at?}
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+[Tue DEPUTY MINISTER 1N THE
MINISTRY or LABOUR anxp EM-
PLOYMENT AND  FOR PLAN-
NING (Surrt C R. ParraBar Ramaw):
(a) and (b) The State Governments
have been requested to revise upward
the minimum rates of ageg for those
scheduled employments under the
Minimum Wages Act where they have
been intially fixed at lesg than Re. 1
per day, so that in no case mmimum
wage rate under the Act for anv sche-
duled employment bz less than Re. 1
per day, N
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Under the present conditions, a
wage rate lower than Re, 1 per day
cannot but be considered too low.
While requesting the State Govern-
ments to revise the wage rate to bring
it at least at Re. 1 per day, the inten-
tion was not to peg down the wage
rates upwards, wherever they are
day, but to revise the minimum wage
rates unwards, wherever they are
found to be too low.] ‘

INDIANS KILLED IN GEORGETOWN

*247. Surr J, S. PILLAI: Will the
PrRrME MINISTER be pleased to state

| the number of Indians killed in and
| around Georgetown (Africa)

on ac-

+[ 1 English translation.



